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.recommendations of the 5th.Pay Commission. and the

.~ upgraded .scale of. pay are-concerned, ~the same lies .

outside . the ambit of the order. dated 13.5.97, and

-1t 1is open to applicant - to pursue the same

separately in accordance with law if so advised.

3. Under the circumstances, CP-201/98 is
dizsmissed and notices against the alleged conemnors

are discharged.

Sokfromdb L A foh g
dige)

(Mrs. Lakshmi Swaminathan) (S.R.
Member (J) Vice Chairman (A)

/GK/




